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L ~ CENTRAL ADMINISTRATIVE TRIBUNAL
| B .  GUWAL.ATI BENCH
b | QRDERSHEET
loriginal Application : 193 of 2003
?Mise Petition No. K
- | " . e e e e
|Contempt Petition No i _
iReview‘AQplication No‘m,““w.NWWM,WMMW-Nmm
; ’ !
;o lApplicants:=— Prafulli i(aliiiamr
., ¥ | [Respondentsi= U.0.I & Ors.
i ."‘ ! ° ,. . L
_ |advocate for the Applicants:~ H, Sarma, .YeSe.Mannim
P A ' . .YeSeMannir
g | ' _ C ,
.4 JAdvocate for the Respondents!- CeGeSeCo
Nateles of the Rcegistry .Date g Order of the Trlbunal ' t
ocaen ‘ oo - s x = B »-t T v T -V A Y R i e /*“‘\
27.8.03. , Present: Hon ble Mr.Justice D.N.x
] 1 .
' , N ' ' Choudhury, - Vice~Chairman
C 0 2hpacation s s ; + Hon'ble Mr.K.V.Prahaladan, Member(A
nm but pot in time- !

- ' o a1 ! c. .
: wheﬂwm Petition ig

. Heard learned counsel for the

!
e¢/ mot filed C F . i partiess .
or |Re. 50/ Jeépositec - |
! I € not
vwth%MBr*Nﬁvq “??/7Q': _ ssue n ice on the respondents
v¥n5wi~}%\%ﬂ- ' to show cause as to why the appli-~
N , ' cation shall not be admitted,

» Returnable by six weekse. o
. 'Issue notice on the respondenté%é
» to show cause as to’'why the interim
'order as prayed for shall got be'
':granted. Returnable by six weeks..'
: In the meantine, the order dated
+ 7th July, 2003 pesting the*applicant
' from 1629 PC(P) stk to 95 RCC(P) Ctk-
shall remain suspended till the
Feturnable date.

List on 3049.03 for AdmiSSLOn.
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29,8,2003 Present : The Hon'ble Mr, Justice D.N.

b

Ghowdhury, Vice~Chairman,

The Hon'ble Mr, K.V. Prahaladan
Administrative Member. ‘

Registered tnls case as an M P,
Heard Nr H. Sarma, learned counsel fog

On perusal of the application'
and on.consideratibn of the averments
made in the application, it seems that
there is some typographical error in
indicating the place of posting of the -
applidant in our order dated 27,5.2003
in para 4 of the order. In the said orcer

~ the place of posting of the applicant was

indicated as 95 RCC (P) Ctk in place of
388 RMP (P) DPK, Tanakpur. The daid *

- .typographical error is required to be

corrected and accordingly the operative
portion of the order should be read as .
follows 13-

coeaom In the meantime, the order dated

7th July, 2003 posting the
applicant from 1629 PG (P) Stk

to 388 RMP (P) Dpk, Tanakpur shdjl
remain 5uspended tlll the returqu
able date,® ¢

The typographical error is
accodingly corrected.

Put up the matter on 30.5,2003 -
for admission,

N Sk=%»w¢ h//_\‘_—'——\"

Nbﬂber_ : Vice=Chairman
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BEFORE THE CENTRAL J@&L TR

AT GUWAHATIL,

Oe.A.

sri Prafulla Kalita

Union of India & Ors
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 /2003.

Applicant.

e 000

Respondents.

List of dates and Synopsis of the application.

17.5.1969

- 07.02.03

(Annexure-a
Page Q )

24.2.03

{(Annexure-B
Page |0)

16.064,03
Annexure=g,
Page {1 )

Applicant was ehroled as a Clerk in GRPF,
Completed more than 34 years of service._
and promoted to Upper Division ClerRe. Now
serving at Khariabari, Dhamanagar, North .

Tripua.

Policy guidelines regarding posting/transfer

in respect of GREF Subordinates. It states

‘that as far as possible the GRPF Personnel

be posted neaser to their home as lasth&’-?
posting: during last 4 years of their service.
Guidelines for the purpose of Zonalisation

of BRO Sectors in Western Zone and Eastern
Zone with regard to posting/transfer policy
of Subordinate and accordingly requested

for obtaining nominal roll of personnels

- indicating their zonal preference.

In persuance tb the s aid policy guidelines,
the applicant filed application indicatiﬁg
his choide of posting at Eastern zone as
last%?iof‘posting as less thén 4 years of
servicé is left till his date of super-

annuation.

COl’ltd...... 02



07.07.03
" (Annexure=D
Pageiq )

+

22.7.03
(Annexare=g
Page |4)

Prayer

-2 -

Transfer order issued. Vide the said transfef
order the applicant is transferred to
Tanakpur which falls in Western Zone and
which will be effective from 31.8.03 without
considering therapplication'filed by the

applicant inspite of fulfilling the‘criterias

"as mentioned in the guidelines.

Applicant filed representation stating the
whole facts. The representation has not been

yet disposed of.

I) Respondents to quash the oxrder of plsting/

transfer in respect of the applicant.

II) Respondents tofallow the policy guidelines
dated 7.2.03 and 24.2.03 regarding posting/

transfer.

Interim prayer- Stay the operation of the impugned transfer

order No.635/GP.1V/UDC/Steno=3/Fa~5 dated

07.07.03 in respect of the applicant.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH

AT GUWAHATI.

(An appliciation under section 19 of the

"Administrative Tribunal Act, 1985).

O.A, NO. /2003,

BETWEEN

GS -140972L, UDC

Prafulla Kalita |

1629 Pioneer Coy (GREF)

Care H'.Q-._‘42 QRTF

C/o 99 apO. cecscace Applicant.
VRS -

The Union of India & Ors..... Respondents.

I NDEX

’Sl.No. Particulars of bthe Documents Pages No.
1. Application - vl to 8

2 - Annexure-a 9

3 Annexure=-B ' to

4 Allrexuré-c ' col +o {3
5 Anre xure-D iy ¢ IS
6 Annexure-E | | 16 # 14

For use in Tribunal's office
Date of filing 3

' T Registration No.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH ‘§;
AT GUWAHATI. 9 ‘ $§
' T O

(An application upder section 19 of the 8entral

‘é'

Administrative Tribunal Act, 198%5).

Ouhs NOW . /2003,

BETWEEN
G5~140972L UDC
Prafulla Kalita

1629 pPioneer Coy (GREF)

Care HQ 42 QRTF
c/o 99 APO,
Khasiabari, P;O; Panisagar,
Dhamanayar, ﬁOrth Tripura ee«. Applicant.
=ANDe
1. The Union dé India, represented
by the Secretary to the Govt.of
~India, Ministry of Surface Transport

and Highway, NMNew Delhi.

2. The 'MajG)r,

1

Senior Record Officer for ORC Records

Record Office, 'GREFY, Dighi Camp, Pune=-15.

3. Officer-in-Charge, Record Office GREF

Dighi Camp, Pune=15.

4., Officer Commanding

1629 Pioneer Coy (GREF)
Khasiabari, P.O. Panisagar,
Eharménagar, Tripura North.

‘essss Respondents,

Con‘bd.....z

Wasstilonk Sonss

A

@do
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1)

2)

3)

4)

'é .

DETAILS OF APPLICATION

particulars of the Order against which the application
is made. '

Transfer order passed by the Major Senior Record

Offi cer for OIC Records»(ﬁbépéﬁdent No.2) vide order
under P;O; Nb;635/GP-IV/U5C/Steno-3/FA;5 aated

7.7.03 whereby the petitioner was transferred againét
his will in violation of the exisﬁing policy and
guidelines whereby it has been specifically stated -
that as far as possible the GéﬁF personnel will be
posted nearer to their home as last leg posting

during last 4 years of service depending upon

~availlability of vacancies to enable them to settle

down after retirement.,

JURISDICTION OF THE TRIBUNAL $

The applicant declares that the subject matter of
the instant application for which he wants redressal
is well within the jurisdiction of this Hon'ble

Tribunal «

LIMITATION

The applicant further declares that the application
is within the limitation period prescribed under

section 21 of the Administrative Tribunal Aact, 1985,

FACTS OF THE CASE =

4.1. That the applicant was enrolled as Clerk in

GRPF on 17th May, 1969 and completed more than 34 years of

servi ce till date. During his long tenure of service, he was

promoted to Upper Division Clerk and now he is serving at

Khasiabari, Dharmanagar, North Tripura in 1629 Pioneer Coy

(GREF ), C/0 99 APO.

Contdeceesel
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4,2, That there is a policy guidelineg regarding
posting/transfer in respect of GREF subordinates and as per
the latest posting/transfer policy circulated vide H.Q. D8BR
letter No.12520/PP/DGBR/EG .2 dated 7.2.03, the last leg
posting read as follows:=- |
"As far as possible, the GREF Personnel will be
‘posted neérer to their home as last leg posting
depending upon availability of vacancies to enable
them to settle down after retirement. Present H;Q;
will forward the partiéulars application of the
'personnel six months in advance who are due for
retirement during last 4 Years of their service to
GREBF records alongwith‘the recommended place for
posting indentified in proximity of home station
to a@d@omodate them nearer to their station to the

extent feasible".

A copy of the said policy dated 7.2.03 is

annexed herewith and marked as Annexure=A.

4+3. That tﬁereafter.vide circular Nb.12875/CEO-2002/
DGBR/EG.2 dated 2442.2003 for the purpose of'zonalisatién of
BRb’sectors.in Western Zone and Eastern Zone with regard to
poéting/trahsferlpolicy of subordinates, it was requested that
nominal roll of personnels imdicating their zonal preference
be obtained from project HQrs and forwarded fOr‘SpecifiC |
implementation option for further examination for posting

purpose.

A copy of thes aid cirailar dated 24.2.03 is

annexed herewith and marked as Annexure-B.

Contesneed



being posts vacant in the choices of posting as mentioned

-4 -
Co
4+.4. That in persuance to the said ciram lars dated
7.2 .03 and 24.2 03 the applicant filed an application on ‘ b
16 .6.03 through prcper chanhel requesting for last ley posting '

as his date of superannuation will be on 31.5.03 as per the

 service record and less than 4 years of servi ce is left. vide

the said application, the applicant has stated his choice 6f
posting. His first choide of posting is at Project Vartak at
Tegpur, secong chdice at Project Dantak at Guwahati and 3rd
chiice at ProjectISewakb at Dimapur which falls within the
Eastern Zone as the applicant is a permanent resident of
Dekargaon, Sonitpﬁr, Assam. The said application was forwarded
vide letter No.11041/Clk/187/LIB dated 25.6.03 to the GREF

Records Dighi Camp, Pune=15.

A copy Of the said applicationdated 16.6.03
is annexed herewith and marked as

Annexure=Ce

' 4.,5. That, thereafter, the Dffice of the applicant
has received thé ﬁransfer ordér No .635/GP .IV/UDC/Steno=3/EAS
dated 7.7.03 issued by the Respondent No.2 on 21.7.03 whereby
the applicant was transferred to Janakpur which falls in
Western Zone and the date to move was fixed on 31.8.03. It

may be pertinent to mention herein that inspite of there

by the applicant, his application had not at all been
considered though he has fulfilled the criteria stipulated;in ‘

the policy guidelines for posting/transfer.

The relevant part of thes aid transfer order ’
dated 7.7.03 is annexed therewith and marked““ 5

as Annexure=De.

Contd.....S
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4.6, That as the said transfer order dated 7.7.03
was issued in flagrant violation of their own policy guideline
regarding lést‘ leg posting circulated vide circular dated 7.2.03
and 24.2.03 and also wit?:'xout considering ﬁhe appiication dated
16.6.03 filéd by the applicant showing his choices for last
leg posting, the a'ppli,cant immediately filed a represan_tation
‘through proper channel on 22.7.03 stating the wh,olé facts and

requested for diversion of posting. But his representation

has not yet been disposed of}

‘
-

A copy of the said representation is annexed

herewith and marked as Annexure~Es

5) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1. For that the action of the authorities in not
following their own policy guidelines regarding last leg
posting is illegal, arbitrary and highly discriminatOrir and
as such it is a fit case where this Hon'ble Cgibunal will

exercise jurisdiction and grant relief.

5.2. That the concern authorii;ies did not at all
'cons.idér the application dated 16.6.03 filed by the applicant
spécifically stating his choice of last leg posting in
different proj‘ects in Eastern‘ zZone in pversuané:e to the policy
guidelines dated 7.2.03 and 24.2.03 regarding last legy posting.
Non considefation-of the said application by the authority
concerned is highly .illegal, arbitrary and as such the transfer
order dated 7.7.03 with regard to the applicant is liable to

be set asidé and quashed.

5.3. Fdr that the concerned authority has not yet

disposed of the representationdated 22.7.03 filed by the

Contdeeeseeb
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applicant réquesting for diversion of posting by s tating
the whole facts, which itself shows the malafide inténtion
of the concerned authorities in transferring the applicant  “;
which will be effective from 31.8.2003 by floutingtheir own
policy guidelines and as such the transfer of the applicant .

is nonest inthe eye of law and liable to be set aside and quashed.

5.4. For that in the policy guidelines dated 7.2.03
and 24.2.03, it has been specifically stated that as far as
possible, the GREF personnel will be posﬁe& nearer to thelr
home as Iaét ley posting during last 4 years of their service.
In persuance to the said guidelines, though the applicant |
filed application showing his willingness to avoid the agvantage
as he falls within the criteria stipulaeed, the concerned
authorities did not at all consider his épplication by flbuting
their own pdlicy guidelines and as such the transfer order '!

of the applicant is liable to be set aside and quashed. ’ i

.

5.5+ For that in any view of the matter, the action
of the authorities in discriminating the applicant and denying
him from availing the advantages as per the policy guidelines
inspite of fulfilling the criteria stipulated is bad in law and

liable to be declared illegal and without any authority of law.

6) DETAILS OF THE REMEDIES EXHAUSTED:~

That the applicant had filed representation é?ore
the appropriate authorities without any effective result and
till date his transfer orxder has not been deferred which.is_’
effective from 31.3.03.

7) MATTERS NOT PREVIOUSLY FILED OR PENDING WITH AMY
OTHER COURT OR TRIBUNAL

The applicant further declares that no other application

Writ petition or suit in respect of the subject matter of this

Contdesesas?
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instant application is filed before any other Court,
authority or any other Bench of this Hon'ble Tribunal nor

amy such application, writ petition or suit is pending ke fore

any of them.

8e | RELIEFS SPUG}ITH FOR

The‘applicant prays that this Hon'ble Tribunal may
be pleased to = ' |

8.1l. quash the order of posting/transfer in.resPect‘
of the applicant as mentioned in order No «635/GP +IV/UDC/Steno-

3/FA.5 dated 7.7.03;

. 8.2. Direct the respondents to &pllow the policy
guidelines dated 7.2.2003 and 24.2.03 issued by the authorities

- regarding last leg postinge of the GREF personnel.

8+3. pass any such further or other order or orders

as this Hon'ble Tribunal may deem f£it and proper.

9. INTERIM RELIEF PRAYED FOR =

| ' The applicant prays that this Hon 'ble Tribunal may
be pleased to stay the operation of the impugned transfer
order No.635/GP.IV/UDC/Steno~3/FA-5 dated 7.7.03 in respect

of the applicant.

10, The applicatibn is filed through Advocate.
11. Particulars of the IPO

1) 1.2.0. 0. 94 159408

2) Date : 6. 8.03

3) To whom payable
4) Payable at s Guwahati.

12. LIST OF ENCLOSURES: .

As stated in the Index.
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VERIFICATION

I, sri Prafulla Kalita, G3-1409722 UDC, aged about
56 yéars, permanent resident of Village Borjhar Saikia cChubri,
P;o; Dekargaon Dist. Sontipur, Assam~784501, do hereby solemnly
affirm and verify that the statements made in the acw mpanying
@pplication and in paragraphs i,l;gl 4,1
are true to my knowledge,’those made in paragraphs
41, 44 4.4 4.5 WD 46 beiné matters of records
are true to my information dg;ived therefrom which I believe
to be true and therests are my humble submissions made before
this Hon'ble Tribunal. Annexures are true copies of the

originals and I have not suppressed any material facts.

and I sign this verification on this the 7 ¢ th day

ool Kolils

Signature.

of August, 2003 at Guwahati.
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ANIE XURE-A

Badquarters

Dte.General Border Roads
Seana Sadak Bhaman

Ring Road, Delhi Cantt
New Delhi~110010

12520/PP/DGBR/EG2 07 Feb 2003.

GREF Records
Dighi Camp
Pune 411 015,

POSTING CRITERIA

1. Reference agenda Points discussed during CEs Conference_:
2002 for révision of posting/transfer policy in respect of
GREF Subordinates and your letter No.1403/Coord/Gen/54/CAS
dated 20 Jan 2003. |

2, The following amendment is hereby approved :-

'Read'.“As far as possible the GREF Personnel will
be posﬁed nearer to thelir home as last leg posting
depending upon availability of vacancies to enable
them to seﬁtle down after retirement Project HQrs
will forward the particulars/application of the
personnel six months in advance who are due to

for retirement during last 4 years of thei;'service
t0 GREF Records alongwith the ;ecommended place

for postiné identified in proximity of home station
to accaommodate them nearer to their station to

the extent feasible.

7

Sd/-
Sr. Adm Offi cer
For DGBR.-

C?Jiﬁéa by 4ww~(’w7

kB
f)lJ“MLW foweals”
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Dte Gonexral Border Roads

» : Seema Sadak Bhawan
‘ Ring Road, Delhi Cantt
New Delhi - 110 010
" 12875/CE0~2002/DGBR/ EGZ _24 _ Feb 2003’

© GREE Centre . t o
"Dighil Comp
A ¢ . 'Pune =~ 15 ‘ \

kGl .

; GREF Records
Dighi Camp
~Pune - 15

REVIEV OF POSTING/TRANSFER POLICY —
SUBCRIINATE ZONALISATION OF “BRO
SECTONS 1N WESTERN ZONE AND
EASTERN ZONE

1o Duxring the precess of finallsation of zonalisation

of BRO Sectors in two zone for posting purpose, itéris
viewed that option/preference of personnnel for zone

should be obtained by GREF Centre/Records through Project
HQrs before posting system 1s.zonallsed and an evaluation
or implementation plan :of the proposal should be carried
out by GREF Centre/Recordss ' : '

2" In view of above, 1t is requested that nominal xoll
of pers indicating thekr zonal preferenCe be obtained from
Project HQrs and foiward gpecific implementatlon option
for fuyrther examination at this Dto bofore finalisatlon _.
of zonallsation system of BRO Sectoxs fox posting puyrpose

; to xreach this Dte by 20 Mar 2003. . :

3. It may please be ensured that your letter should
clearly state that HQ DGDBR, GREF Contre/Records, Project ‘

Himank, Project Dantak (BCA) and units 1n HAA are outslido , |
of any zonee f

3 .
: A !/~ ‘ ( RALY L"h\
i ' . -~

Sd/- X X X XX XXX XX
(RP Singh) : .
Sr Adm Officer ' !
Joint Director/EG2

for Dir Gen Border Roads

1

copy




" FROM ; ¢5-140972L ULC

g | /4NHEYU£5'€, A

PHAFULLA KALIYA
1629 PNR CVY(GREF)
c/o 99 APO

To
of ticer-In~charge
Reoord,Office’GREF'

Dighi Camp,
Pune~15

(Through Proper Channel)
REQUEST FOR LAST LEG POSTING

Regpected Sir, ‘

1. Respectfully I beg to submit the following few
facts for your kind consideration and favourable action

.please -

N ¥

(a) That 5ir, I was enrolled in GREF on 17 May 1969
and xompleted 34 yezxs service and my normal tenure
in my present unit in May 2003, My date of birth is
17 Mayr 1947,

(b) Since my date of superannuation will ke on 31
May 2007(AN)(only 4 yearw gervice left for supera-
nnuation)I am due for Last Leg Posting as per latest
postii g policy circulated vide HQ LGBR letter No.
12520, p2/DGBR/EG2 dated 07 Feb 2003,

(c) sir, I have also given by willingness for
postirg in Eastern zone from my present unit as
per zonalisation of BRO sectorsicalled for vide
HQ DGBR jetter No,12875/CBO~2002/DGBR/EG2 dated

24.2.2003. 5

2. In view of the above, it 1is my humble request to
post me any one of the following unit, so that I can scttle
down my domestic problens and also to plan my post retire-
ment 1ife during this tenure. In this connection it 1is
further submitted that during my entire service even after
my service tenure at Leh({Hlmank) ,I have not got change to
sorve in BCA/MCA consequent to HAA completed:—

IST CIIOICE -
(a) BQ CE (P) Vartek

(b) EBW (GREF) (¢c) ESD (GREF) Project Vartak

(d) 1441 BCC (e} RTE, Vartak

(£) 523 S8&TC

oND CHOICE . _

() HQ 47 BRTF (bh) 529 £S8&TC * Project Dantak
. (w) 1056 Fd Wkep (a) 1644 PMR CUY } (ton BCA) *

3RD CHOICE

Ty WG CE (P) Sewak  (b) 520 S8 &TC 1 rroject Bewak

Thanking you Sir,
Your's falthfully,
~ QM |
( . Pranl a ‘(alitﬂ )
Dated + _j(,__Jun 2003 25214097 2L UDC
: Riicsmmanmip /8

r/r{fl‘(/t MmMmEn AP
. S ro.

S cem e s me e g ooeewn T TS . —eeme s e - ®
- e = 30 ® gz e g so——r - —
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8. 8) Was a request for posting/

~ 18-

RESTRICTED

/ 4P
APPENDIX k!
Refers tu Para 60 of
ROI No, 01/95 dated
01.03.1995.

REQUEST FOR LAST LEG POSTING :

1. GS No, 1:40972L Trade ULC Neme PRAFULLA KALITA

2. Unit : 1629 FNR COY (GREF) TF : 42 BRIF Project: Setuk

3, Date of Appt : 17 May 1969 Date of Birth : 17 May 1947

4, Date of Retirement : 31 May 2007(Supera:nuation)
5. Med Cat : GREF-I
6. Sevrvice profile’—-

- @ms Gee e Gme en  awe M ke e n m e Gas e

S/No' “period T Unit/ 'Classit'East/' service' Remarks
T From ¢ To ' Loc(P)!fica- ' West ' in yrs ?
' ' ! ttion t 1

_mﬁdb-—*—ma-..”-o—ﬂ--....—.-—-—.-.'“—.—a-ﬁ-p_—p-.-—

Attached On a geparate sheet 3

?. Station where posting requested (a) Vartsk (Tezpur)
: . (b) Dantak (Guwahati)
(c) sewak ( Dimapur)

Yes, change Of posting
change of posting made earilier? when I was erroneously
posted from HQ 753 BRTF
(HAA)(Leh) to 114 RCC
(HA/¥HA )Tuenchang)
Nagaland and posting
changed as per normal
, policy to 520 SSXIC(IHA)
ﬁ Dimapur)

b) If $0, how many times and : Une time during Féb 97,
when 7

Application attached,

*e

9, Reasons for request

Yes

»e

10, a) Whether grounds on which
request has asked 1s xhwithdn
the posting policy?

b) If not, what is the compassior: NA
for relaxing the condition?

11. Details of previous postings on compassionste/
nedical grounds in the entire carrier s0 far is any.

Contd Pooo?oooo

£
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~ 13-
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RESTRICTEL 9
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CERTIFICATE s~ !

I certify that to the best of my knowledge,
the above service particu.ars are correct, I am

~ aware that inj case any particulars are found false,
. my case be rejected by the Board Oof Ufficers

u

summarily and that I would be liable for disciplinary

Station ¢ C/O 99 AP0 ( G5=140972~1. UiC)
PRAFULLA FALITA
Dated : ‘}; Jun 2003

a
I
1

Recommendation of OC Unit : ReCOmmendéd/NOE/ggeaﬁ&ended

i” P

Stlbins t =0 T AP ‘ (JARNAIL SINGH CRABHAY
' j Asst AdR Officer, ™ 1
Dn@ﬁ A [é Tum 290 : Officer Commandixp
b, 1629 PNR COY ( QRED §
: - Hh 4
Recommendation of TF Cdr : Recummended/Not Reconmmended

: . 2
;} L

!

|

1
e e e

ReCOmmend%kion of Ci (P) : Recommended/N0£ Recommended _
it : f .
i
i 3 ! 3
b i ?
) |
;  RESTRICTED
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fD b
. tonh f ' 2
Wil 2
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ANNEXURE “D”

RESTRICTED

REGISTERED BY POST/SDS
Record Office “GREF” c
Dighi Camp Pune -15
PO No. 635/GP-IV/ UDC /3teno3/FAS A 07 Jul, 2003 5
1629 PNR COY <GREF> : L T wleRaneeReeR T
‘C/‘ 99AP0O

- H(Au concerned (P)fI'F/(Umt)

. .

" . POSTING/TRANSFER : GREF PERS “t.

o i?li J " The following —posting are hereby oidered in the public interest = }

. lis/No. . | GS No.Rank and | Posted Posted to | NRS | Move'date |- 3+
1 . |Name | from | I A e L
M 12 - 3 4

lio1] | GS-087236HUDC | WSD(P) |83RCC

i Surinder Singh Spk | (P) Swk
I

A
T O B
A S TP on vy

0T | GS- 1405731 UDC | 1629PC | 7385 63
“liy - |ProfllaKalita | (P)Stk L) Dk

T eesbravane ) seraevanss  f sssseacans

--------------------

M GS-15852 8X UDC | 95RCC(P) | 1629 PC

.| Mohon Lal Pamta Ctk (P) Stk

nnnnnnnnnnnnnnnnnnnnnnnn

XY L. )

= e O
L L B
PN 9 s

L
10k U 2 -
s O P
S R

[ U

---------------------------

...........................

O GS~16042 5X Steno3 | 64 RCC (P) | HQCE
'P.G. Radhakrishnan Dtk
’ (NBCA)

(T otal forty enght postmgs only)
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B  Instructions contained in Chapter 19 of ROI 1998 wilk bwmmpi:eé mﬂa, i T
- 4 A copy of movement order will be endorsed to this office. Move will fiot be defayT y
“ for want of replacement. Replacement where necessary will be pmvided sepm'até’lxg-. Z
‘No representatmn wali be entettamed for d:versnon/cancellatlon/defennem of poqtmg "4

20130 Incase, any indvl involved in disciplinary case or any ¥ifl¢; gputemplaﬁ’ {-
' mgaxnst him, te will niot be dispatched till ﬁnahzanon of the case dnd th‘i’s oﬁiw'm S & ’,
‘be informed !mmedlately by signal. : . -

5%{ 4 & Incaseof pers gerving - HAA and postmg order-issmed-as above, will” ek

g lmove on completion of 22 months physxcal service in HAA or,28 months giﬁﬁ*i 5
o servnce from the date of TOS whichever is earlier. LT ""‘*_At_ e

155 o7 Inease ACR is due, the same will be initiated before move ot?mdvl Inethl& g o
7 conneetion cnapter 24, para 10 af page 241 of RUL 1998 refers. . . I 94

rj - Gs Cerhﬁed ihat the stay of the mdvis o pmt pesﬂngfw:ﬁu' mx:iiﬁ? f&i
i excepted to exceed six months. EY -

e P - Completion of move wﬂl be intimatéd by unit concerned by s:gna}te this
3 i oﬁice - . , , _ M,
'f\ o 8d- "w';- .
(M S Waldna)
M”gor 4
Senior Retord Oﬁi’t:&f 3
FDFOIC Records

1t
A )

T lcepyte N

HQ DGBR/ BGZ (Pos/ Coord)
'_,:* Seema Sdcal Bhawan.

' | RingRoad, Delhi Cantt far

|.-New Delhi -10

' Jn &}7
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G
)}M Mwbi
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"Fgmi"a GS§ 1409721 UDC

1
i
¥

{

PRAFUL LA KALITA
1620 PNR OOY { GREF )
G/c 99 apo

Officer IneCharga
Record O££4ce GREF
Dight ' ;
Pune~1$5 y ¥
" Through proper Chenne))
il N
Rsepocted six,

subs DIVERSION OF POSTING

. . . . Y

.L;\.fr,‘*
4}

1,  Reforence HO CE(P) sptuk letter n«.uou/muﬁsv He

dated 25 Jun® 2003 wnd your | osting ordsr No,§35/0Pw
g;egg}é&ag datod 07 Jud* 2003, 1raceived by this office on
o 6

20 ‘Ini)\ this connection § would like to sulmit the following

fow goats'for favour of our sonsideration and favourshlo

action pleage so

3 TM@ Bir, £ wan enxilled in GREY on 1y Hay 5969 ana

19
Gompleted 34 ysars 2 monthy service in Jul’ 2005, The Gats

of wy birth is 17 uw 1947,

4, 8ince my date of euperannugticn will be on 33 May
07 a# per ssrvice records and only 3 years 10 monthe m

‘sorvica is left for my supuratnuaticn, X am aun for Lagt

4

keg Posting as per latest posting pellcy circulated vide

HQ DGER lottor No,12820/57/001R/E63(1atod 07 Deb 2003,

Agcordingly I have submitted tn appl ication dated 16 Jun
2003, oddressed to your office and the same hag been

ded to your office by Hp CE(P) Setuk vide their dettar Ho,

11041/QAk/387/EI8 datod 25 Tun 2003,

8o In additich to the aiﬁfavu..x have also given my willinge
hess for ’%ﬁﬁ in Essterm Zone from my preasnt Unit galled

for vide ETTER Noy, 12875/CB0=2003/DCBR/EG] dated

24,2,2003, Bt it 29 seen from {voum posting oxdesr (5] Ne,

cited at roforence that ¥ have been posted to 388 PL /65
{») Doapak without linking of my 119 Case, |

d

RCC

8, in t%g hnoction also plomse refer your Letter 2o, |

1450/Gp /UDC/122/CAS dated 17 May 2002 undax which my gase

for posting on eompassiongte girounds has been turn down by
your office asking wider cholon for wastern sectox, M guch
now £ anm asiing for lagt leg posting only which is Mue for

BD a8 par policy.

Ve ' A it g sulnmitted fuk for your kind information

Wt during my entztm se3vice of 34 years even after my
gexvics tenure at Lah {Himank) ¥ have not diven chance to

gaxve in BCAMCA consequant to HAA cmpleted and for which

I have nevor been raprosanted,

| | | tw“jd‘ | W,m N bivy

o

-

Lt
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- 8 In view of the fawat ptated above, X ance ldgain /
. Bequest your honour to kindly conoider oy @ase with utmost <
oympathy and post me to oy wndt as montioned in By spplie
mionﬁﬂgr z.gim ng l”o?t’_img datad 16 Jun® 2003 forvarded to
& OZfice vide H2 CE(P) Setuk letter 1oted undoy ’
f by Lssuing & divorsion pos % i

A8 : ting order,zo that I can st
doun my domentic problens and also u'a pl e

‘ an fay post gotironent
- 14fc during this tenupe, . : : ¥ po @
i : o j |
' 'mankmg you air, ‘
. : 1 .
i b . Yours faltheuliy, 3/
' ‘ o , 1' ;‘ ] oo i PIRT
K Lo g_' o .
’\\ A Co ‘ ' .
! } I C e - oy e
! ' Rateds Jui® 2003 i a -
Iﬁ, ! . b .
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